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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :; HYDERABAD BENCH

AT HYDERABAD

O.A,.No,150/97 : Date of Order|s 12,2,97
BETKE EN 3

K.Bhanu Prakash : «« Applicant)

' AND

l. The Superintendent of Post
Offices, Kurnool Division,
Kurncol Dist,

2. The Post Master General,

: A,P.Southern Region,
Kurnool, Kurnool Dist,

'3, The Chief Post Master General,
A,P.Circle, Hyderabad, ' .+« Responéénts.

Counsel for‘the Applicant «e Mr,G.Dasaratharami Redd

Counsel for the Respondents e Mr,N,.K,Deviraj

CORAM:
HON'BLE SHRI R,RANGARATJAN ; MEMSER (2DMN,)

HON'BIE SHKI 8.5, JAI PARAMESHWAR 3 MEMBER (JUDL.)

— e eme e —

X Oral order as per Hon'ble Shri R,Rangarajan, Member| (Adm.) X

Hearé Sri G,Dasaratha Rami Reddy, learned coundel for
the applicant end Mr,W.Satyanarayana for Mr,N.R,Devraj

learned standing counsel for the respondents,

2, The applicant is the son of one Sri late K.Sankaraiah
who died while in service on 28,4,94. He was working Bs a
Mail Overseer at the time of his Geath, The widow of late
' Sankaraiah rvut in a representation dt, 6,6,94 to R=2 for

considering her eldest son for compassionate ground appointment.
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3. It is stated Py her that she has four childrenfthree ’
sons and a daughter, Her daughter had married off after the death

of her husband, All the three sons are employed, The first

son}fexzmham the applicant herein 2&& for whom the compassionate
ground appointment is sought for has studied upto Intermediate
and possessed qualification for Group-C post ag;;;;E the
c0mpassiona£e ground appointment, It is further submitted by
her that she had received 90,0004 as final settlement dues and
is receiving the amount of f5,1500/- as family pension| with
relief, The CifcleeSelection Committee considered her request
for compassionate ground appointment to her first son|who is
the applicant herein and rejected the case for compassionate
ground appointment by the impugned order No, Bl/RecttfRelax/

K.B.P,/Kurnool.l, dt. 24.4.96 (A - 1),

4, . This 0A is filed challenging the impugned procgedings dt.
24.4.96 and for a consequential direction to appoint. .= the

applicant herein in any suitable post on comgassionate| grounds,

5. This Tribunal is consistently holding the view that

| - . +
whenever a request for compassionate ground appointment is

rejected by the Circle Selection Committee then the applicant

has the channel to represent her case to Member Personnel in

the P&T Board, As in the present case also the Circle|Selection

Committee had rejected the case of the applicant for agpointment

against compassionate ground quota,

6, Hence we are of the dpinion that the applicant should

dppeal to the Member Personnel, P&T explaining her case| fully

-and if that representation is received by the Member Pefrsonnel

P&T Board within a period of 60 days from the date of rg¢ceipt of

a copy of this judgement, the same should be disposed of by
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the Member Personnel in P&T Board in accordance with the law

taking due note of the various contentions raised My her in

her application and also following the extent rules, The

~

Member Personnel'in P&T Board should dispose of the representation

if received within the stipulated time as above withiin a period
of three months from the date of receipt of her reprksentation.
7. . The OA is disposed of as above at the admissipn stage

itself, No costs,

dy\}—,/’i

( B.S. AT PARAMESHWAK ) ( R RANGARATAN )
Member~(Judl,) . = . ~ Member (2dm,)

\’v\Z‘j\

Dateds: 12th February, 1997

(Dictated in Open Court) J
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9./ N0,150/37

Copy to:

1. The Superintendent of Pest OPPicss,
Kurneol Division, Kurnosl.

2. The Pest Master General,
R.P.Southarn Region,
Kurnool, Kurnool Oistrict,

3. The Chis? Postmaster General,
A.P.Circle, Hyderabad,

4, One copy to Mr.Dasaratharami Reddy, Ad-vocate,
3-4-875/3, Barkatpura(Near Petrol Bunk,
Hyderabad,

5. Ona caopy to Mr.W.R.Bewraj,5r.CGSC,CAT,Hyderabad,
6. Cns capy to D.R.(A), CAT,Hyderabad,
Te One copy to Library, CAT,Hyderabad,

(orled Jexh<r 2
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8. One duplicate copye [oat g Y
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